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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH

O.A./R¥K.No. 1i:l 145 of 2004

DATE OF DECIsION 18-6.2004

Shri Ashim Kumar Barman

.OO..O’....I.Q...‘..‘.O...QD..'IO.....C’........QQ‘.‘.APPLICAIW‘(S)Q

Mr A. Ahmed

‘0..'.000..0000..00000ao...o-oeo'.ub.o0000...00...00..ADVOCA‘1‘E FOR T}IEA

APPLICANT(S).

—~VERSUS-

1

Unlon of India and others
.0‘.‘0....0......'00‘..0.0......‘..’.l..‘...0“...'..ORLSPONDLM(S)

!
1

Mr A. Deb Roy, Sr. C.G.S.C.

i .4.'...0’..'...ﬂ..‘_ﬂ-o.,...bl.."0'O.'.'..Q'.O.GO."...Z\DVOCZ\TE FOR TI‘IE

RESPONDENT(S) «

T$E HON'BLE MRS BHARATI RAY, JUDICIAL MEMBER

'THE HON'BLE

14 Whether Reporters of local papers may be allowéd to see the

judgment ?
2+ To be referred to the Reporter or not?
3ﬁ Whether their Lordships wish to see the fair copy of the

Judgment ?

4. Whether the judgment is to be circulated to the other Benches ?

Judgment delivered by Hon'ble Member (J)
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI - BENCH

Original Application No. 145 of 2004

Date of decision: This the 18th day of June 2004

The Hon'ble Smt Bharati Ray, Judicial Member

‘Shri Ashim Kumar Barman

Draftsman. Grade I1I ,
Office of the Executive Engineer,
Silchar Central Division,

Central Public Works Department,
Silchar, Assam. es....Applicant

By Advocate Shri A. Ahmed.
" - versus -

1. The Union of India, represented by the
Secretary to the Government of India,
Ministry of Urban Affairs,
New Delhi.
2. The Director General Works
Central Public Works Department,
New Delhi.
3. The Additional Director General of Works(ER),
Central Public Works Department,
Kolkata.
4. The Superintending Engineer,
Central Coordination Circle (ER),
Public Works Department,
Kolkata. «+....Respondents
By Advocate Shri. A. Deb Roy, Sr. C.G.S.C. ' '

ORD E R (ORAL)

BHARATI RAY, -JUDICIAL - MEMBER

-4

Heafd Mr A. Ahmed, learned ’counsei for the
applicant and Mr A. Déb Roy, learned Sr. C.G.S.C.
2. This application has' been lfiled questioning the
transfefvof the applicant vide order dated 7.6.2004 iséUed
by " the Superintending Engineer (Coord.). It is the
cohtentibn of thé learned counsel for the applicant that.
the applicant was transferred onlf two months back and

thereafter again he has been subjected to transfer to Tura.
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In this context the learned counsel for the respondents took
objection that the earlier transfer was within the same

station, i.e. Silchar.

3. The learned counsel for the applicant has drawn my
attention to the O.M. dated 5/9-3-2004 to show that the
normal tenure of stay in a Circle would be 8 to 10 years.
The,applicant,'admittedly,.has been staying in .Si}char. for
more than kg years. However, the applicant has made a

representation dated 10.6.2004, Annexure-E to the 0.A., to

the respondent No.4 explaining his problemand requested to
review the case of the applicant and. to retain him in
Silchar Central Division at least for one tenure. It is the
coﬁtention of the learned “counsel for the applicant that

the applicant has not yet been relieved.

4, Considéring the fact that the representation of the
applicant has not yet been disposed of by the respondents,
, M\W&M%MW
I dlspose of this appllcatlon by directing the respondents
No.4 to consider the case of the applicant and issue proper
order within a period of four weeks from the date of
receipt of a copy of this order. Till such time the
representation is disposed of the applicant shall nof be

relieved from the present place of posting, if not already

relieved.

There shall be no order as to costs.

Al
( BHARATI RAY )
JUDICIAL MEMBER

nkm
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

ORIGINAL APPLICATION NO. 14 B OF 2004.

BETWEEN

Shri Ashim Kumar Barman
... Applicant
~ -Versus-
The Union of India & Others
... Respondents
LIST OF DATES AND SYNOPSIS

Annexure-A is the photocopy of Office Order No.9
(3)/SCC/2004/861 dated 26-04-2004. '

Anmnexure-B is the photocopy of Joining Report of the applicant
- at the Office of the Executive Engineer in Silchar Central
Division, Central Public Works Department, Silchar-2.

Amnexure-C is the photocopy of Office Order No. %(57)/D/men-
1I(C)/SES/ER/KOL/336 Dated: 7/6/04.

S * Amnexure-C1 is the type copy of relevant portion of Office Order
‘ No.9 (57)/Dimen-II(C)/SEC/ER/KOL/336 Dated: 7/6/04.

" Annexure-D is the photocopy of Office Order No. S&D/141
dated New Delhi 5/9 March 2004.

Annexure-D1 is the type copy of S&D/141 dated New Delhi 59 -
March 2004.

- e



Amnexure-E is the photocopy of representation dated 10-06-2004
before the Respondent No.4.

Annexure-E1 is the photocopy of forwarding letter of the
Executive Engineer (P&A), Silchar Central Division, CPWD,
Silchar-2.

This original application is made against impugned transfer
Office Order No.9 (57)/D/men-II(C)/SEC/ER/KOL/336 Dated: 7/6/04
by which your applicant is transferred from Silchar, Assam to Tura,
Meghalaya after one month of joining at Silchar Central Division. The
applicant has not completed the normal tenure of posting at Silchar as
per Office Order No. S&D/141 dated New Dethi 5/9 March 2004 issued
by the Respondent No.2. Apart from this also the Respondents have
violated the CPWD Manual, Volume-1 regarding transfer of CPWD
Employees. Hence the applicant filed this Original Application before
this Hon’ble Tribunal seeking justice in this matter.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL,
GUWAHATI BENCH, GUWAHATL ;§

(AN APPLICATION UNDER SECTION 19 OF THE CENTRAL
ADMINISTRATIVE TRIBUNAL ACT 1985)

Shr &Lm 1

ad lg

ORIGINAL APPLICATIONNO. /4% OF 2004.
BETWEEN

Shri Ashim Kumar Barman
Drafisman, Gradc-II
Office of the Executive Engineer,
Silchar Central Division,

-~ Central Public Works Department,
Malugram, |

~ Mela Road, Silchar-2.

Assam

... Applicant

I The Union of India represented by the
Scerctary to the Governmcent of India,
Ministry of Urban Affairs, |
Nirman Bhawan, New Delhi-110011.

* 2. The Director General Works,
Cénhal Public Works Department,
118-A, Nirman Bhawan,

" New Dethi- 110011.

3. The Additional Director General of Works
(ER),
Central Public Works Department,
Nizam Palace, 17% floar,
234/4 AJC Bose Road,
Kolkata-20.

&

,K

j
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4. The Superintending Engineer,
Central Coordination Circle (ER)
Public Works Department,
28D MSQ Building,

Nizam Palace, 17* floor,
234/4 AJC Bose Road,
Kolkata-20.

... Respondents
DETAILS OF THE APPLICATION PARTICULARS OF THE
ORDER AGAINST WHICH THE APPLICATION IS MADE:
This application is directed against the Office Order No.:
9(57)/D/mcn-I(C)/SEC/ER/KOL/336 Dated 7/6/2004 issucd by the
Respondent No. 4.

JURISDICTION OF THE TliIBUNAL

The applicant declares that the subject matter of the instant
application is within the jurisdiction of the Hon’ble Tribunal.

LIMITATION

The applicant further declares that the subject matter of the
instant application is within the limitation prescribed under Scetion 21 of
the Administrative Tribunal Act 1985.
' FACTS OF THE CASE:
Facts of the case in brief are given below:
4.1) - That your humble applicant is a citizen of India and as such he is

entitled to all rights and privileges guaranteed under the Constitution of
India.
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4.2) That your applicant begs to state that he is working as Draftsman
Grade-1I, Central Public Works Department. He joined in this
department as Draftsman Grade-IIl on 21-02-1990 at Central Public
Works Department. He was promoted as Draftsman Grade-IT on 07-12-
1995. He was posted to Silchar Central Division in an existing vacancy
on 26-04-2004 vide Office Order No.9 (3)/SCC/2004/861. Now he is
working at Office of the Executive Engineer, Silchar Central Division,

Central Public Works Department, Sil_char-2 since 21-05-2004.

Annexure-A  is the photocopy of Office Order No.9
« (3)/SCC/2004/861 dated 26-04-2004.

Annexure-B is the photocopy of Joihing Report of the applicant
at the Office of the Executive Engineer in Silchar Central
Division, Central Public Works Department, Silchar-2.
43) That your applicant begs to:state that he was again transferred
after one month from Silchar Central Division, Central Public Works
Department to Tura, TCMD, Meghalaya vide Office Order No.
9(57jﬂ)lmen-H(C)/SE©/ER/KOL/336 Dated: 7/6/04 issued by the
Respondent No.4. It may be stated in the said transfer order of
Draftsman, Grade-II (Civil) dated 7-6-2004 in Serial No.2, 3,4, 5, 7 and
some other serial numbers the Draftsman, Grade-II are posted in the
same station without disturbing their present place of posting. ,
Amexure-C is the photocopy of Office Order No. 9(57)/D/men-
1(C)/SEC/ER/KOL/336 Dated: 7/6/04. |
; :
Amnexure-C1 is the type copy of relevant portion of Office Order
No.9 (57)/D/men-II(CY/SEC/ER/KOL/336 Dated: 7/6/04.

4.4) That your applicant begs to state that the Respondent No.2 i.. the
Director General of Central Public Works Department issued an Office
Order vide S&D/141 dated New Delhi 5/9 March 2004 regarding tenure
and posting of CPWD Employees. In the said circular it has been clearly

mentioned that Drawing Staff normal tenure of stay in a circle would be

8-10 years. The applicant was transferred to Silchar Central Division on

26-04-2004 and he was again transferred after one month. As sugh he |
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has.yet to complete another 8-10 years for completing his normal tenure.
Hence the Respondents have violated their own Office Order regarding
normal tenure of Drawing Staff under one circle and 'posting of circular.
Hence the action of the respondents are illegal, arbitrary, malafide and

also not sustainable before the eye of law as well as in facts. As such

finding no other altemative your applicant is compelled to approach this

Hon’ble for seeking justice in this matter.

Annexure-D is the photocopy of Office Order No. S&D/141
dated New Delhi 5/9 March 2004.

Annexure-D1 is the type copy of S&D/141 dated New Delhi 5/9
March 2004.

4.5)  That your applicant begs to state that he has filed a representation
dated 10-06-2004 before the Respondent No.4 through prdper channel
for retention of applicant in Silchar Central Division, Silchar. The said
representation was forwarded by the Executive Engineer (P&A), Silchar
Central Circle, CPWD, Silchar-2. In the said forwarding letter it has been
stated that “Shri Barman Gr.II joined in Silchar Central Division,
Silchar, on 21/5/04 on transfer from Silchar Central Circle, Silchar vide
No.9(3)/SCC/04/861 dated 26/4/04. Issued as per approval of the
Superintending Engineer, SCC, CPWD, Silchar”. The said representation

has not yet been disposed up by the Respondents. Now the Respondents V

are ready to release the applicaht at any time and as such finding no other
alternative the applicant approach this ‘Hon'ble Tribunal for seeking
justice in this matter and also with a prayer for an interim order to stay
the impugned transfer order for protection of his family and himself.

Annexure-E is the photocopy of representation dated 10-06-2004
before the Respondent No.4.

Annexure-E1 is the photocopy of forwarding letter of the
Executive Engineer (P&A), Silchar Central Division, CPWD,
Silchar-2.

4% That your applicant begs to state that his son is aged about four
(4) years and daughter is aged about ten (10) years only. The children are

7



taking their Education at local School at Silchar. Now it will be very
difficult for the applicant to transfer his children different School at this

mid term session in an another state.

s
4.'?) That your applicant begs to state that the Respondents have

violated the provision of Central Public Works Department Manual,
Volume-I regarding posting and transfer of its employee.

49) That your applicant begs to state that it is a basic principle of
Legal policy is that law should afford equal treatment for all with equal
concern and respect. Like people, situated alike are to be treated alike. If
one chooses to exclude others from the like benefit without good and
valid reason it will be arbitrary, therefore discriminatory and thus
unreasonable. Article 14 of the Constitution guarantees equal before the
law as well as equal protection of the laws.

4. Q) That your applicant submits that he has got reason to believe that

the Respondents are resorting the colorable exercise of power to

- accommodate their interested persons in their favourable place.

4.17) That your applicant submits that the action of the Respondents is
in violation of the fundamental rights guaranteed under the constitution
of India and also in violation of principles of natural justice.

4.13)' That your applicant submits that the action of the Respondents 1s
highly illegal, improper, and whimsical and also against the Transfer
policy adopted by the Central Public Works Department.

4.19) That your application submits that the Respondents have violated
the fundamental rights of the applicant.

4.14) That this application is filed bonafide and for the interest of

Justice.

~ The applicant craves leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this instant

application.

L



5) GROUNDS FOR RELIEF WITH LEGAL PROVISION:

5.1)  For that, due to the above reasons narrated in detail the
action of the Respondents is in prima facie illegal, malafide,
arbitrary and without jurisdiction. Hence the impugned transfer
order dated 07-06-2004 in case of the applicant may be set aside
and quashed.

5.25 For that, the Respondents have violated their own
guideline regarding tenure of Drafisman, Grade-II in one. circle
for 8-10 years. Hence the impugned transfer order dated 07-06-
2004 in case of the applicant may be set aside and quashed.

5.3)  For that, the action of the Respondents is illegal, arbitrary,' .
malafide and also violative of administrative fair play. Hence the
impugned transfer order dated 07-06-2004 in case of the
applicant may be set aside and quashed |

5.4) For that the Respondents have violated the Article 14,16
& 20 of the Constitution of India.

5.5) For that, it is settled proposition of law that when the
same principle have been laid down in given cases, all the
persons who are similarly situated should be granted the said

~ benefits.

5.6) .For that, the action of the Respondents are arbitrary, mala

fide and discriminatory with an ill motive and as such, the
impugned transfer order inay be reconsidered as per provision of -
Central Public Works Department Manual, Volume-1.

- 5.77) For that, the Respondents before transferring the applicant

ought to have considered the transfer policy of the Central Public
Works Department Manual, Volume-I in this matter and as such,

~ the impugned transfer order is bad in the eye of law and is liable

to be set aside and quashed.
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58) For that, the action of the respondents is arbitrary, mala-

* fide and discriminatory with an ill motive.

5.9) For that, in any view of the matter the action of the
Respondents are not sustainable in the eye of law as well as fact.

, The applicant craves leave of this Hon’ble Tribunal
advance further grounds the time of hearing of this instant

application.
DETAILS OF REMEDIES EXHAUSTED:

That there is no other alternative and 'efficacious and remedy
available to the applicant except the invoking the jurisdiction of this
Hon’ble Tribunal under Section 19 of the Administrative Tribunal Act,
1985. '

MATTERS NOT PREVIOUSLY FILED OR PENDING IN ANY
OTHER COURT:

- That the applicant further declares that he has not filed any
application, writ petition or suit in respect of the subject matter of the
instant application before any other court, authority, nor any such

application, Writ Petition of suit is pending before any of them.

RELIEF SOUGHT FOR:

Under the facts and circumstances stated
above the applicant most re.spectﬁxlly prayed that
Your Lordship may be pleased to admit this

 application, call for the records of the case, issue
notices to the Respondents as to why the relief and
relieves sought for the applicant may not be
granted and afler hearing the parties may be
pleased to direct the Respondents to give the .
following relieves. )
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8.1) That the Hon'ble Tribunal may be pleased to direct the
Respondents to set aside and quash the impugned transfer Office
Order No. 9(57)/D/men-II(C)/SEGO/ER/KOL/336 Dated: 7/6/04
(At Annexure-C) in case of the applicant issued by the
Respondents No.4. |

8.2) To Pass any other relief or relieves to which the applicant
may be entitled and as may be deem fit and proper by the
. Hon’ble Tribunal. ’

8.1) To pay the cost of the application.
9 INTERIM ORDER PRAYED FOR:

The applicant prays before this Hon’ble Tribunal seeking an interim
order by this Hon’ble Tribunal by giving a direction to the Respondents
not to implement the impugned transfer Office Order No. 9(57)/D/men-
I(C)Y/SE©/ER/KOL/336 Dated: 7/6/04 (At Annexure-C) in case of the
applicant issued by the Respondents No.4 till disposal of this Original

application.
10)  Application is filed through Advocate.

11)  Particulars of LP.O.:

. IL.P.O. No. SN b LV g'ga, 306
Date of Issue

Issued from
Payableat Hf.o-
12)  LIST OF ENCLOSURES:
As stated above.
Verification.......



VERIFICATION-

/

I, Shri Ashim Kumar Barman, Draftsman, Grade-II, Office of the
Exccutive Engincer, Silchar Central Division, Central Public Works
Department, Malugram, Mela Road, Silchar-2. Assam do hereby solemnly |
verify that the statements made in paragraph nos. C(", Gb Yo % —
arc truc to my knowledge, thosc madc in paragraphnos. (2 4= (1 § —
are being matters of records are true to my information derived there from
which I believe to be true and those made in paragraph 5 are true to my legal
advice and rests arc my humble submissions bcforc» this Hon’blc Tribunal. 1

have not suppressed any material facts.

And T sign this verification on this the("(» day of Ju-w=_2004
at Guwahati. :

| A mm_qo_ B avrman, |
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. ' SR GOVERNMENT OF INDIA ‘Q‘0§1X\£“¥Z
g ' CENTRAL PUBLIC WORKS ULPARDMLNT ‘ X :
o L okRkRk ‘ N
MO. 9(3)/scc/2p04/ 86/ . Dated, silchar 26/4/oy

OFFICE ORDER

Transfer/Posting of the following Draftsman

wix peraby orderr with. .immcdidt,e effect In pgbl le intorest.
....f“ -
um;/ch,J o { From 10 Remarks
astiome bt Lo
g ' - B
1. sSri S.Naskar, sco/sil. scc/sil. Against

D/Man Gr-I. fé . Late A.K,.

Sinhae

A o : .
%y//Sri A.K.Bamtan - scc/sil. sCD/sil. Against
- D/Man Gr-II.. ' - existing

co : . Vacancye.

P e e e T

«”

v SUPERIN’ ‘E‘NDING ENGINEER
: STILHAR CENTRAT, CTRCLE
CoP.W.De, SLICHAR-Z,

Copy to 3
1. The Supér

éncu.ng Enginber(Coord) Kalkata,
i Alel.'lu.&I.‘(NEZ): CPWD, Shillong=-3.
3. The Lxeuutive Lngineer, Silchar Central Divn.sn. M, CPWD,Sllchur.

}./' Party.

N 3\(\

! | SUPERINTENDING ENGINEER.

O

}\ﬁ?”

¥
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B M % | o
J | - NNNECURE ~R
GOVT OI'INDIA T " -
CENTAL PUBLIC WORIKS DEPARTMENT
ORFICE OF THE EXECUTIVE ENGINEER
S5 CHAR CENTRAL DIVISION
S1LCITAR 758002

[n e

NOSGSCD004-05 9 A2 Datgdl, Sikchar the,  2.%/5/2004

Office Qrder

| :

in |:ntll'u_,uul+l(:¢n ot the Supotintending Engineor, Silohar Contral Circlo, CPWD, Silchar's offico ordor
No.9(3)18C012()0MPG1\ dated  26.4.2004 and having being relieved by SEISCCICPWDISilchar's
No.9(3)/SCC/2004/1018 dated 20.5.2004  Sri Asim Kumar Barman, Draftsman Grado il joined this Division
on 21.05.2004(5 1Y) ' R '

' - EXECUTIVE ENGINEER
N SILCIAR CENTRAL DIVISION
g CPWD, SILCTIAR-2.
Oy 1~ !

() The CLENEZD), CPWD, Shillong-s. ,

2) The & 15 Cuu-f«l,)(lifl-{), C1PWD, Nizam Palace, Kolkata-20.

3) the t'.w’upcz'im‘lcml iy Kngineer, 5CC,CPWD, Gilchar-2

4y The PAO(NICZ),CIWD, Shillong-1 )

$) The DA SCDLCPWD, Sitchar. | .

6) Sri Asim Kulnar Barntan, D’ man Gl -l is divected to take over the chiarge from Sl S,
Naskar, D'man/ Gr.L- : , -

TYsri 5. Naskat, D’Man Gr.l - 1le is directed to hand over the charge to Sri A K. Barman,
Dhuan Grade 1L R ' . '

#) Peysanal file

/‘)mm sovtion,

TN
[ {

prs

T e
EXECUTTVE ENCGINL
SILCHAR CENTHALDIVISION
CPWD, SILCIAR-2.

et e 3. e e ¢
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o GOV R'\'P\ILNI OL INDIA - T
CLNTRAL PUBLIC WORIZS 1)1 Lagimene ;
l

i |
RO 90D Vinen-1(C ?/s ,«,1,1"1\()!“ 2% ,«é o Dat-ggl:,_f'),‘/ .

[

i

R S cv.»-Mm~ onm:'«' | /

|
Ihe lx’\n,fcupoglmg of tw followmg Draft.,men

Tade-il{Civil) are hereby orderad with
medizte afact in the interest of oubhc selvice:-. SN
' oo ! . EAE
f CNANETTT "1 LTSA" TS (' RENEAY G
\’.;"’)' ! . ‘ ‘ , . R
y n | |
& b i S I
SR L . S S ope b 2 ——— et o]
oo AL - !Sk,]) oIL( AR ‘3, l( NS A | Viee mln’abo C
T T SRR N N —— o ’ Atch nmsfcuc_cl_____
L EARUAR ACC ~l - PR I \wlmu \uwlncy
' : GUJW/\”AH | GLIW AUATT !
B T AGCTT T TAAW DTN ?u'"f—f“ Sk
('.}U\\’/\II’\JI N G(.,‘\‘s'z\lu\'l'l ! UiNBordolor S
SRR TS hroryct! N P N R R pbslered L
LN OO O ! /\/\\VD/ : ACH-] \’lc&, Sri
i (7U\\' \IIAM L GUNY AL A ]\ ]:.uuoh ‘
R SR LAY j ‘”\1 ', b'J_U ll/\l’ ‘iib’ﬁ'l,), » \/u.(. .‘:m '
ST URTON RN I B _.,....,.E.f;uw.\.N-,..... o SR B
U S ABAT AT | Mc;), o 18h¢, Vico 8 13.1¢T Roy”
S e D | MLIONG SHCIANY Fanstor L
; R IR /\.I.')HU{/\IU ‘ ST (D )NL/ ' 1,;\‘I(’I). i Viee Sri o
b o _ S TONG ! ’:\IHI j ('(’--; LK. LI Sul: l.llmudy_i_
R AN AN LIRS A N N e v
HSY. SATURGH IIAT - iwv AEAT A AR Talukdar Jf 5
RGN A b e | epiilned |
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-Type Copy of the Relevant Portion of Transfer Order of Draftsman, Grade-11-

GOVERNMENT OF INDIA
CENTRAL PUBLIC WORKS DEPARTMENT

No.: 9(57)/D/men-1(CY/SEC/ER/KOL/336 Dated: 7/6/04

OFFICE ORDER

The transter/posting of the tollowing |rattsmen Grade-11 (Civil) are hereby

ordered with immediate effect in the interest of the public service: -

Sl NAME FROM : 10 REMARKS
NO. S/SI-RI
1 BARMAN  SCD, SILCHAR TCMD, TURA Vice Sri Naboni

' Aich transferred
2 KCBARUAH  ACC-L PD-IL Existing vacancy

GUWAHATI GUWAHATT

3 B.CBORAH ACC-1 AAWD Vice Sri
GUWAHATI GUWAHATI 1J.N.Bordoloi
’ ‘I'ransferred
_4 l( J‘ZNAB( RDOLOT AAWLY (,ACC-:I ) Vlce Sn
GUWAHATI "GUWAHATI K.C.Baruah
' ‘I ransferred
5 BKROY SMC, SILCHAR ~ SCD), ' Vice Sri
SH,CHAR A K Barman
6 UKSUKLA- MCD, SMC, Vice 811 BK Roy
' L / - L PO
BAINDYA SHILILLONG ST1.CHAR transferred
7 .l NLIP SE(P)N h/ . .MCI)., ' Yice Sri UK.
ADHIKARI SHITL.LONG SHILLONG ' Suklyabaidya

k?w(”\ %
%

N\



8 PROMODA-

NANDA
BISWAS

9 NAHONI

AICH

10 SGUCHAIT

L S

11 TAPAS
" BARUA

12 AJOY

BAKHANDI
13. DK.CHAK-

RABORTY
14 P.CHAKRA-

BORTY

15 PRODIP
ROY

- -

A5

R ...4

BALURGHAT

TCMD, TURA

MCI-I, MAILDA

ICD, ISLAMPUR
!

MCC, MALDA

GO, GANGTOK

MCI-H, MALDA

- MLD, KOLKATA

- e o-

e

KOLKATA -
Kee-m
KOTKATA

KCC-L,
KOLKATA
SH(PRAHY.-1

KOLKATA

KCD-VI
(Maint.Sub-
Div.) Kolkata

SK(PEAYK -]

KOLKATA

SE(PEAZ-1
KOILKATA

MCD-1L,
MALDA

.......

W

st L

A K Talukdar

 transferred

Vice Sn Somen

1.aha

Vice Sri Riplab
Dutta transferred

Vice $ri Prodynt
Kundu transferred

kxisting Vacancy

Vice A.Gizha

retiring on 31.08.04

Vice Sni S.wapan
Chakraborty
Transferred

Vice S
P.Chakraborty
transferred

Note: 1. In Serial No.7 Sri 1ilip Adhikari, 1)Man Gd. 1 () is cancelled due to ( *ourt

Case and the matter is Sub-Judice. Hence he should be retained at Shillong till
the Case is decided.

Sd/-
(BK.1DAS)

ing Engineer, Co-ordination
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(Type Copp o Rt Toin)

Dim@mte General of Works

Central Public Works Department
4/70()4-3&13”41 Dated New Dethi the 5/9 March 2004,
The issne of decentralization of authority to Regions/Zones/Circles in the CPWD

empower them for improving their performance and efficiency has been under

consideration of the départment.
As the firet sten it hag heen dee

1
by

posting of the Staff available 1 in thm units to the umit m-charge This of frransfers and

posting of Ministerial Staff, I)rawmg Staff, Junior Engineers and Elect) SO (Hort),
Aggistant Engineers (Ciwil and Elect) ADH, Ex, Engineer and Flect) and DDH, has beep_

examined in the Directorate and it has been considered that in order to ﬁlﬁ]y ut1h7z the

potential of individual Officers and ensure that man resource is avallable ina umt is put

nlace the same at the c'Tmmen‘

e nm 53R LA 4SS

to the bect mccﬂ'\lp uge | n nuhlie interest  nece “ry to

R LA Sy p I S — e R B

£
“of the umt in charge. Accordingly it has decided to make th fol]ovwng pmwsmns in the

existing instructions.
1t has been decided to place the Executive Engineers at the disposal of the AIXG of the

Region. The ADG of the Region shall decide upon the tramfer/pmtmgs of the EEs mn
his region. The ADG of the region will be empowered to make transfer/pos g within

the Region as deemed necessary Bv him taking into consideration administrative

exigency and the requirement of the work.

In the case of AEs the Chief Engineers of the Zones shall make the transfer/posting. The
nezzc d_pahwqfa ¢ a JE in that zon one shall he

- A i mm e @ bt o ~>a

normal tenure of stav of an AE mma 7.

]

ordmanly 8 years and not exceed l() years. The Chief Engineer shall regularly apprise
the ADG of the position of oﬂicem in his zone and send the names of the officers who

hawe r‘nmnlpfmi or about tn onmnle-fp their normal tenure in the zone, The ADXG of the

A o m @ W -

Region shall declde about the Zone to which the officer now be posted. This decision

o 4, T

shall be conveyed to the Zonal Chief Engineer in whose zone the officers are to be

mqtf-d The Zonal CE on receint of thig shall igene the necessary m)sgp_g ordere for the

A ascea g = Saslean - s e

AFs who are heing posted in. On receipt of these orders the Zonal Chief Engineer

b

A
v



¢

%
2
< ;JW aAr ~ DI
:wher-- from AFE is to be relieved shall issue the necessary relieving orders and relieve

the officer with the directions to report to his new place of posting, |
'For ministerial staff, drawing staff, Junior Engineers (Civil & Elect.) the SE charge of
-the Circle will he emnowered to make trancfer and nosting within the Circle, The

Rt it

normal tenure of stay in a circle would be 8-10 years.
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-------------------------------------------------------------

Sal-
Tllegible

(V.K.Sharma)
Director (SXD)
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To
The Superintending Enginear, (12),
Co~ordination Circle,

CePolWe D., Niz"\m P'llace,

KOLKATA - 20
CTW WG/W’W\ )

Subs - Prayer for retention in Silchar Central
Division, silchar.

Refs - letter No. 57/DM-II/4/SE(C)/ER/I(OL/336

Dear S8ir,

Kindly.: ‘refer to.your office order No.cited
above vide which I have been transfered to Turn
Central Division,Tura.

In Lhis connection it is to inform you
that Superintending Engineer,uilchnr Central Circle,;
Silchar vide his letter No.9(3)/SCC/O4/861 dtd.26/4 04
transfered me from - ‘Silchar, Central CircleoCPWD.Silchnr
to silchar Central Diviqion,silchnr and- I have accoﬂdingly
joined in ¢ ilchar Central, Division,gilchnr on 21/5/04.
Before my pOStlnq in SCD,SilchAr T have never been FOsted
in Division since my joining in tpi Depnrtment.

It is requested to review my case and retein
me in S5ilchnr Ccntrnl Division,uilch\r ntlenst ohe
tenure.

Dated, silchar L ' Yoﬁrs'faithfuliy,
- . 2‘ : R
([ Barm ki uman, Bonoram
D m 4D
sep|cpiwpl] gei -2
*Qi%nﬁvumiﬁcjy,ééat-gh A4‘\/5%JVWW

b Wud —e of /&—~ /Ja‘ /Lél—oﬁ%ﬂ

(/;7 SCe.. f’fV Q b~ /j"(-EPVL Pre OQQ,((/)
ok ] 37\‘9“::%0-«/\1%} Agiro Do,
AAC \NIE "‘?7//7 o €1 S Qe O C‘/Lo./(/
" 313
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CENTRAL PUBLIC WORKS Dznmmr.
. ﬂt#t***t*ﬁﬁ*w*

‘.No'.é'('s)".'/'szcc/,oi/ ""/t'?] Datad:Bilchnr (’0166(’“”

To
' The Swpertntending mnginaer(nz)o
. Co=ordinetien Clrcle, x

CoF.WoD-o A-JOCO B.ﬂﬂ Rtudo i I:
2alace, Koazh = 20!

“ﬁubié“' tion for ioating at silchnr in r/e
{

ri Ashim r.aarm. D/mn o:.n.

mz‘i Anim Kr.BatmnnoD/Mm GreIl’ attach.d te

silchnr Central Divisien,CPWD,81lchar susmitted his
'raprasentqtian for his silchar Central Divizianosilchnr.
_which is forwaxded harewith for your conaidoration.

l

It 1s te inferm you that shri Barman Gr.Il

,Joznu) in @llchar Central Divisien,CPWD,3ilcher on| 21/5/04

on transfer frem ailchar Central 01rclo.811chnr vida[Nc.

.9(3)/scc/04/361 datad 26/4/04s Issued as per eppreval ef

the 8qpor1ntend1ng EngineerascCoCPWD.silchar./-

‘s

CEncles- . Rep.’ L
B - A l Exacutive EnpinQer(P&A)
a Cooe ~ - 8ilchar Cen ullcirclo
. E : : C.P.NoDol Lehi »

: fZThe Executivo Engineeragilchnr Centra 01V181°n0
. CPWD, Silchar with reference te his No.

L 2004/996 dte 02/06/20044 shxi Barman
. - may be informed accordingly.

| | EXECUTIVE EN PR{P &

, .

e A
P . 1

< /% g | f\w@x\m\& & [“-




